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REFERENCE TO THE SUPFLY OF
ARMS TO PAKISTAN BY SWITZER-
LAND.

SHRI RAJNI RANJAN SAHU
(Bihar): 8ir, I am thankful to you
for giving me an opportunity to raise
this Special Mention,

The matter of supply of sophisti-
cated arms to Pakistan has been a
subject matter of serioug concern znd
in the same context, I would like to
draw the aitention of the House as
this being a matter of Urgent Import-
ance. :

Sir, Pakistan has been given a con-
signment of sophisticated arms worth
26 million Swiss francs by Switzer-
land during the first ten months of
this year, 1986. Our Government
should if they have not already done
so, take up the matter with Switzer-
land as Indiz has got good relations
with that country. Thig is a new source
of arms supply to Pakistan. 1 would
request that the Government should
take the country into confidence and
share whatever knowledge it has
with Parliament. Thank you.

THY DELHI APARTMENT
OWNERSHIP BILL, 1986

'"IE MINISTER OF URBAN DE-
VELOPMENT (SHRIMATI MOH-
SINA KIDWAI): Mr Vice-Chairman,
Sir, I move:

“That the Bill to provide for
ithe ownership of an individual
apartment in a multi-storeyed buil-
ding and of an undivided interest
in the common areas and facilities
appurtenant to such apartment and
to make such apartment and inte-
rest heritable and transferable and
for matters connected therewith or
incidental thereto as passed by the
Lok Sabha, be taken into consdera-
tion.” L



